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Supiirnti- piigiitg is given to this Part in order tliat it tnay be filed as a separate compilation.

iMINIST RV OF LAW AND JUSTICE

(Legislative Department)

New Delhi, lhe23rd Jpr//, 20J3/Km'j(vA^n3, I9;i5(5"rtA(0

;  The following Act of Parliament received the assent of the President on the
22nd April, 2013, and is hereby published for general information:- -

- THE SEXU AL H ARASSMENT OF WOMEN AT WOlUCPLACE

(PREVENTION, PROHIBiTIGN ANDIU'DIUiSSAL)ACX2013

(No. 14 OF 2013)
[22nd April. 2013.1

An Act to provide protection against sexual harassment of women at workplace
and for the prevention and redrcssal ofcomplaints of sexual harassment and
for matters connected therewith or incidental thereto.

WiiitRi-AS sexual harassment results in violation of the fundamental rights of a woman
locqLialiiy under anicles Id and 15 of the ConstiliUionoflndia and her right to life and to live
with dignity under article 21 of the Conslilutlon and right lo practice any profcs.sion or to
carry on any occupation, trade or business which inciude.s a right to a sale environment free
iVoin sexual haras.smenl;

And witERiiA.s the protection against sexual harassment and the right to work with
dignity arc universally rccogni.sed human rights by international conventions and in.stnunents
such a.s Eonvcnlion on the Elimination ofail rorms of Discrimination against Women, which
has been ratified on the 25th June, 1993 by the Government ofiiidia;

And wmi,i<i.as it is expedient to make provision.s for giving effect to llic.said (.'onvcntion
for prolet'tion rtf women against sexual harassment at workplace.
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Ui; i[ enaclcd by i^ariiament in ibc SixtyTourth Vcaroflhe Rcpubiic oflmitaa-'i follows;-•

aiAPfEiU

Pmeumin'ary

SiloM title. I. CO This Act may be called the Sexual Maiussment of Women at Workplace (Prevention,
uxttfjii and - Prohibition and Rcdrcssal) Act, 2013.
commencement

(2) It extends to llic whole oflndia.

(i) 11 shall come into force on such date as the Central Government may. by notification
in the Onicial GaxcUe, appoint.

Dcnmimns. 2. hi this Act, unless the context othcnvisc requires,-

{a) "aggrieved woman" means—

(/) in relation to a workplace, a woman, of any age whether employed or
not, who alleges to have been subjected to any act of sexual harassment by Ihc
respondent;

(//) in relation to a dwelling place or house, a woman of any age who is
employed in such a dwelling place or house;

(^) "appropriate Government" means-•

(/) in relation to a workplace which is csiablishcd, owned, controlled or
wholly or substanlialiy financed by funds provided directly or indirectly -

(/i) by the Central Government or the Union territory administration,
the Centra! Govcmmenl;

(£?) by the State Govemmenl, the State Govcmnnent;

(//) in relation to any workplace not covered under sub-clause (/) and
falling within ils lerfitory, the State Govemmenl;

(c) "Chairperson" means the Chairperson of the Local Complaints Committee
nominated undersub-sectibn (7) of section 7;

(d) "District Officer" means an officer notified under section .S;

(e) "domestic worker" means a woman who Is employed to do the household
work in any household for remuneration whether in cash or kind, either directly or
through any agency on a temporary, permanent, part tlmc or full time basis, but doe.s
not include any member of the family of the employer;

(J) "employee" means a person employed at a workplace for any work on regular,
temporary, ad hoc or daily wage basis, either directly or through an agent, including a
contractor, with or, without the knowledge of the principal employer, whether for
remuneralion or not, or working on a voluntary basis or otherwise, whether the terms
of employment are expre.ss or implied and includes a co-worker, a contract worker,
probationer, trainee, apprentice or called by any other such name;

(g) "employer" moans—

in relation to any department, organisation, undertaking, csiablishmeni,
entcrjrrisc, institution, office, branch or unit of the appropriate Government or a
local authority, the head of that department, organisation, undertaking,
cstabli.shmcnt, cntciprise, institution, office, branch or unit or such other officer
as the appropriate Government or the local authority, as the case may be, may by
an order specify in thi.s behalf;

(//> in any workplace not covered under .sub-clause (/), any person
rc.sponsibic for ihc.management, .supervision and conirol of the \YorKpIiK;e.



Sir. 1 1
THE0AZETTE0inNDlAEXTRA01l£l^

!.x„hmatmn.- ' P- ox tlic purposes of this sub-clmisc ■'management"ineUKleste person or board or committee responsible for fonnulat.on and
administration of polices for such organisatmn.

am in relation to workplace covored under sub-clauscs (0 and (»). ihe' person disclvargins contractual obligations with re.,pent to his or her employees.
(ii.) in relation to i, dwelling place or liouse. a person or a household who

employs or benefits from the employraeni of domesl.c worker,
number, time period or type of such worker employed "r the nature ol
empioymeni or activities performed by the domestic worker.
(/j) "Internal Committee" means an Internal Complaints Committee constituted

under section 4;

(/) "I.ocal Committee" means the l.ocal Complaints Committee constituted under
section 6;

(y) "Member" means a Member oftlic Internal Committee or the Local Committee,
as the case may be;

{k) "prescribed" means prescribed by rules made under this Act,
(/) "Presiding Officer" means the Presiding Officer of the Internal Complaints

Committee nominated under sub-scclion (2) of section 4;
(m) "respondent" meana a person against whom the aggrieved woman has made

a complaint under section 9;
{n) "sexual Irarassment" includes any one or more of the following unwelcome

acts or behaviour (whether directly or by implicatjon) namely:—
(/) physical contact and advances; or
(//) a demand or request for sexual favours; or
(m) making sexually coloured remarks; or
(fV) showing pornography; or . . ,
(v) any other unwelcome physical, verbal or non-verbal conduct ot sexual

nature;

{(>) "workplace" includes -
(/) any department, organisation, undertaking, establishment, enteiprise,

institution, ofilcc, branch or unit which is established, owned controlled or
wholly or substantially financed by funds provided directly or indirectly by the
appropriate Government or the local authority or a Government company or a
corporation or a co-operative society,

(;7) any private sector organisation or a private venture, undertaking,
enterprise, institution, establishment, society, trust, non-governmental
organisation, unit or service provider carrying on commercial, professional
vocational, educational, entertainnientai, industrial, health services or financial
activities including production, supply, sale, distribution or service;

(Hi) hospitals or nursing homes;
(/v) any sports institute, stadium, sports complex or competition or pmcs

venue, whether residential or not used for training, sports or other activities
relating iherclo;

(v) any place visited by the employee arising out of or during the course of
employmcitl including transportation provided by the employer for undertaking
such journey;
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(vi) a dwelling place or a house;

{/}) "unorganised sector" In relation to a workplace means an enterprise owned
by individuals or self-employed workers and engaged in the production or sale of
goods or providing service of any kind whatsoever, and where Ihe enterprise employs
workers, the number of such workers is.less tlmn ten. i ;

3. (/) No woman shall be subjected to sexual harassnmnt at any workplace.

(?) The following circumslanccs, among other circumstances, ifit occurs or i.s pciscnt
in relalion to or connected with any act or behaviour of sexual harassnienl may ammmi to
sexual harassment;—

(/) implied or explicit promise ofprcfercntial treatment in hcrcmploymcni; or
(/O implied or explicit threat of detrimental treatment in her employment; or
(///) implied or explicit threat about her present or ftiture employment status; or

(;v) interference with her work or creating an intimidating or offensive or hostile
work environment for her; or

(v) humilialing treatment likely to affect her health or safety.
CHAPIERII

CONSiTrUTlON or iKtERN-AI. COMPLAtNTS COMMrm-l

4. (0 Every employer ofa workplace shall, by an order in writing, constitute a Commiliee
to be known as the "Intcmal Complaints Committee":

Provided that where the offices or administrative units of the workplace arc located at
different places or divisioaal or .sub-divisional level, the Internal Committee .shall be constituted
at all admini.stralivc units or oOices.

(?) 'Ihc.lnlcrnnl Committee shall consist of the following members to be nominated by
the employer, namely:.:::

(;/} a Presiding Cfficef who "shall be a woman employed at a senior level at
workplace from amongst the employees:

Provided thai in case a senior level woman employee is not available, the
Presiding Officer shall be nominated ffoin other offices or administrative units oflhe
workplace referred to m.sub-.scction (/);

Provided hirther that in case the other offices or administrative units o( the
vAjrkpliiccdu noi have a senior level woman employee, the Presiding Officer shall t)e
nominated from any other workplace of the same employer or other department ot
organisation;

(/A not less than two Members from amongst cmployec.s preferably coininilted
to the cause of- womco or who have had experience in social work or have legal
knowledge;

(c) one member from amongst non-govcmmental organisations or associations
committed to the cause of women or a person familiar with the issues relating to sexual
hiira.ssmcui: ■

Provided that at least one-halfof the total Members so nominated .sliall be women.

(J) Ihe PresidingOtTicer and every Member ofthe Internal Committee shall hold office
for such period, not excccdJng ofthejr nomination as may he
specified by the employer,

(f) the Member appointed from amongst the non-govemmenlal organisations or
associations shall be paid such fees or allowances for holding the proceedings ofihc Internal
Cktinmiuec. by the cmpioycr, as may be prescribed.
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{5) Where ihe Presiding Officer or any Member ofthe internal Committee,- ■■
(f/ j contravenes the provisions of section J:6; or

(//) has been convicted for an offence or an inquiry into an offcrxe under any law
fortiielime being'in force is pending against him; or

(c^ he has been found gutily in any disciplinary proceedings or a disciplinary
proceeding is pending against him; or

id) has so abused his position as to render his continuance in ofOce prejudicial
U) the public interest,

such Presiding'Ofliccr or Member, as the case may be, shall bexemovcd from the Committee
and the vacancy so created or any casual vacancy shall be filled by fresh nomination in
accordance with the provisions of this section. ,

CHAPTER 111

CONSTtl UTION 01-Focal COMI'IAINTS COMMllTB-

5 The appropriate Goveminenl may notify a District Magistrate or Additional District Noufication
Magistrate or the Collector or Deputy Collector as a District Officer.for every District to
exercise powers or discharge functions under this Act.

6. (/) Rvt;ry District Officer shall con.stitutc in the district concerned, a committee to be Consiiunion
known as the "Local Complaints Committee" to receive complaints of sexual harassmenl
from establishments where the Internal Complaints Committee has not been constituted due ^oca!
to iiavin" less than ten workers or if the complaint is against the employer himself. Complainis

^  ̂ on^rnilicc

(?) The District OfTicer shiill designate one nodal officer in every block, taluka and
leiisil in rural or tribal area and ward or mimicipalily in the urban area, to receive complaints
and forward the same to the coiicerncd Local Complaints CommUlcc withm a period of
seven days.

(J) The jurisdiction ofthe Local Complaints Committee shall extend to the areas of the
district vvhcre it is constituted.

7. (/) The Local Complaints Committee shall consist Of the following members to bo
nominated by the District Officer, namely.- - oihct terms

(a) a Chainicrson to be nominated from amongst the eminent women m the field
ofsocial work and committed to the cause of women; Complaints

{[}) one Member to be nominated from amongst the women working in block,
-laluka or tehsil or ward or municipality in the district;

(£■> two Members, ofwhom at lea.st one shall be a woman, to be nominated from
amongst such non-govenimcnlal organisations or associations committed to the cause
of women era person familiar with the issues relating to sexual harassment, which may
be prescribed;

Provided that at least one of the nominees should, prcrerably. have a background
in law or legal knowledge:

Provided further that at least one ofthe nominees shall be a woman belonging to
the Scheduled Casles or Ihc Scheduled Tribes or Ihe Other Buckward Clusses or
.niuority community ..milled by the Central Ooverninenl, fro.n tinne to t.mc;

(d) the concerned olTiccr dealing with the social welfare or women and child
tievclopmem in the district, shall he a member ex officio.
,2) The Chai,person and eveo. Member of the Local Committee shall hol.l office for

such peviod, nol exceeding three years, Irom the date of their appointmenl as may be speched
by the Dislrict Officer.

Cotnmitiec
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(J) Where the Chairperson or any Member of the Local Complaints Committee
(n) contravenes the provisions of sectioi; 16, or ,

(h) has been coiivictcd for an offence or an inquiry into an offcncc under any law
for the lime bcinj> in force is pending against liim; or
"  (c) has been found guilty in any disciplinaiy proceedings or a diScipliitary
proceeding is pending against liim; or

(,/) has so abused his position as to render his continuance in office prejudicial
lo ihe public itUcrcst,

such Chairperson or Montber, as the case may be. shall be removed from the Committee and
r vacancy so created or any casual vacancy shall be filled by fresh nomtnabon ,n accordance
with the provisions of this section.

(1) The Chaimerson and Members of the Local Committee other than the Members
nominalL unto tonscs (ft) and (d) of sub-sec,ion (/) shall be entitled to such fees or
allowances for holding the proceedings ofthe Local Committee as may be prescr.bet.

8. (0 The Central Govemmcnt may. after due appropriation made by ^
in this behalf make to the State Govcnimcnt grants ofsuch snms of rnoney as the CuiWi
Government may think fit. for being utilised for the payment ol fees or allowances referred
in sub-scction (^) of section 7.

(2) The State Government tnay set up an agency and transfer the grants made under
sub-seclioii (/) to that agency.

(!) fhe agency shall pay to.thc District Officer, such sums as may be required for the
payment of fees or allowances referred to in sub-section y) ol section /.

The accounts ofthe agency referred to in snb-scction (2) s-hall

logethcr with auditors' report thereon.
CHAPTHRIV

COMPCAINT

9 (/) Any aggrieved woman may make, in writing, a complaint of sexual harassrncnt at
workn ace to the Int^nal Committee if so constituted, or the Local Committee, ,n case it is no,
rcmiSrw-rn » penod of three months from the date of incident and in ease of a
scries of incidents, within a period of three months from the date of last incident.

Provided that vvhcrcsnch complaint cannot be made in writing,
nv vif-mhcr ofthe Internal Commitlee or the Chairperson or any Member of the Local
Committee, as the case may be, shall render all reasonable asststancc to the woman or
making the coinplainl in writing.

Provided further that the Internal Committee or, as Ihe case may be, the Local C°nini'ttec
may for the reasons to be recorded in writing, extend the lime limit not exceeding 11
mtoh"Vf it i'atisfied tlia. die circumstances were such which prevented the woman fiomniing u complaint wilhinihc said period.

, tt Where ihc avvricved woman is unable to make a'complaint on accoiiiil of herphysictomltal incapacity or death ot otherw.e, her Icga, heir or such other person as
may bn prescribed may make a complamt under this section.

10 f /1 The Internal Committee or, as the case may be, the Local Committee, may, beforeiiii.ialin.. an inqiitfy tuTd-er section 1 l and a, tito request ofthe aggrieved woman lake stops
rsTc°lllO ma.le7be.wccn her am, .he responclon. ihrough oonctialion.
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•15 of I860.

15 of 1860.

5 of 1908

Provided that no monetao, settlemem shall bo made as a basis of condlia.bm
f^)^|?^'"'^!iseUlemcnthasbccnairivefiatijndersub-sectioni'n d-oT t ir-

. « -f-—-
recoimnendalion. action as specified in lite

Ihe coSonJrsdttmrtl'r^^^^^^^^ undt sZtta m 7""""' f""
die respondent. srclton (2) to the aggrieved woman and

r—i»,1. i.„,

c*. - „z» ,»£iz.virzzz;r

Cotnmitme """""" Internal Committee or the l.ocal

==mw^s~
Provided fmlhcr that where both the parties are employees the panics shall durinn

the cotmsc of imiuiiy, be given an oppcrtuniiy of bcihgjicard and a copy nfthc findings shafi

r.c.rri'riz—= »- "pS«;.:r£"
Notwithstanding anything contained in section 509 of the Indian Penal Code the

travr>ns^ " " respondent is convicted of the offence, order payntent of such sum's as
proviSir;dtST5 "■' ^''snrd to the

WPor lhepuptoseoftnakingan inquiry undersub-sccliond). the Internal Committee01 the Local Cominittec, a.s the case may be, .shall have the .same powers as are vested in a

on oath? "1= "tlendanee of any person and e.xamining him
ib) rcqutnng the discovery and production of documents; and
(c) any other matter which may be prescribed.

days 1"= «'npleled within a period of ninely

CiMKi'HR V

INQUIRY ISfTO r<)MPL/\JNr
12. (/) During the pendency of an inquio'. on a written request made by the a^oricved

trthromployin recommend
(a) transfer the aggrieved woman or the respondent to any other workplace; or

Action durinsr
pciulcnuy of
inquiry
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(/)) grant Icavu 10 llic aggrieved woman up to a period of three months; oi
(c) grant such other relief to the ■agS"'-''"=d ™man as may be prescribed.

(2) The leave granted to thcaggricvcd woman under this section sltall be in addition to
the leave she vrould be olhenvise entitled.

{i) On the recommendation of the Internal Committee or the Local Commiliec, as the
case may be under sub-section (/), the employer shall implement the recommendations
made under snb-seotion (/) and send the report of such implementation to the Internal
Committee or the Local Connniltee, as the case may be.

Of/) On the completion of an inquiry under this Act, the Internal Committee or the
1 oca) Commiltee, as the case may be, shall provide a report of its findings to the employer, or
as the case may be, the Districtomcer within a period often days from the dale ofcoinplelion
of the inquiry and such report be made available to the concerned parlies.

(?) Where the Internal Comin ittee or the Local Commiltee, as the case may be, arrives
at the conclusion that the allegation against the rcspondcnl has not been proved, it .shall
recommend to the employer and the District Officer that no action is required to be taken m
ihc maitcr.

(3) Where ihe Internal Gomniittee or the Local Commiitce; as the case may be, arrives
m the conclusion that the allegation against the responcictU has been proved, it shall
recommend to the employer or the District Officer, as the case may be

(/) to take action for sexual harassment as a misconduct in accordance with the
provisions ofthc service rules applicable to the respondent or where no such service
rules have been made, in such manner as may be prescribed;

(fi) to ucduci, notwithstanding tmything in the service rules applicable to the
respondent. Ifom the salary or wages 6f the respondent such sum as it may consider
appropriate to be paid to the aggrieved woman or to her legal heirs, as it may determine,
in accordance with the provisions of section 15:

Provided that in case the employer is unable to make such deduction from the
salary ofthc respondent due to his being absent from duly or cessation of employment
it may direct to the respondent to pay such sum to the aggrieved woman:

Provided further that in case the respondent fails to pay the sum referred to rn
clause (/7), the InlernafCommillce or, as the case may be. the Local Committee may
forward the order for recovery of the sum as an arrcar of land revenue to the concerned
District Olllcer.

{^) fhe employer or the District Orficcr .shall act upon the recommendation within sixty
days of its receipt by him.

I'L (/) Where the imcrnal Comrniticc or the Local Committee, as the case may be.
arrives at a conclusion thai the allegation against the respondent is malicious or the aggrieved
woman or any other person making the complaint ha.s made the complaint knowing it to be.
false or the aggrieved woman or any other person making the complaint has produced any
forged or misleading document, it may recommend to the employer or the District Officer, as
the case may be, to take action against the woman or the person who has made Ihc cornplainl
under sub-scction (/) or .siih-.seclion (.?) of section 9, as the ease may be, m accordance with
ilie provisions of the sefvice-fules applicable to her or him or where no such'service rules
exist, in such manner as niay be prescribed;

Provided that a mere inability to substantiate a complaint or provide adequate prnot
need not attract action against the complainimt under ihi.s section: .

Provided furthcrtimt the malicious intent on pan ofthc complainant shall be established
after an inquiry in accordance with the procedure prescribed, before any action is
recommended.
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ocal'rnmmirflli.ll during ihn inquiry, any vvitncs, i.aflv™ f ̂
my lorgnd or jpislnading document, It may recomracnd tol '"■'X«r,cl Ofllcc,, a.s the case may be. to take aS fc n «« ivitne.ss or the

tlic case may bL-, shall have regard lo -- '"tcorElie I^ocal CommiUee, as o'' .
conipcnsalioii

agsrtev^, trl"' nnd emotional distress caused ,„ the
(|.he loss in the career opponuni.y dudto the Incident of sexual hamss.nenf
u) tnedtcal expenses incused by tbevic.im tbrpbysical orpsychiatric trca.mcn.;
Wk income and financial siatii.s of the respondent;

^ (ci fcasibilily Ofsuch payment in lump sum or in instalments.
contents oflhc comStrdr^dtrTc'lfo thflLmt'and'add™'''™

'• - -— =.,,
"i-'- ™..nny other particulars calculated to lead to the id f'r or

witnesses. identification of the aggrieved woman and

ludui,; or!:;;:ii:::,—r ::r
exist, in such tnanncr as "« «-'> ™les

Of section 13 or imdcr clamc^Tof clause sub-section (,?)
section (/) or .sub-section (2) of .section M i ! r
recommcndalions may prefer an appeal to the T m "on-implcmentation of such
provisions of the service rul^ ^ with theexist dmn, without prpiudice to ^stttih^d '::rr
force the person aggrieved may prefer an appeal in such manner as may be pr ̂ ib'tir "'
of.he mco,l::S;:::'" wuhm a penod or„l„e,y days
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19. fiveiy employer shaJf -

riis:-?
- jsssssss, sss rt ̂-——.scclioil (/J ot^eciion 4; C.ommuiee under sub-
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sensiUsing tilt employee. «hp manner as mav be prcscrtbed;

for the members of the Internal Committee m the manner as may op
/^provide necessary facilities to the Intema) Committee or the.Local Comm.tt - .

JfZ may ba. for dealing wiib the complaint and conduct,ng an .nqmo',
-  assi.« in ■.ccuring-.hc-a,tendance of respondent and w,messes beioreInternal Committee orthc Local Committee, asthe case may be,

^  """

5cS=S5SH==
sexual harassment took place, . . • ■ ,

(,■) treat seiitai hJinissment as a misconduct undcr-tht Sprvicc ta,lcs and .ml,ate
action for such miscohducl;

U) monitor thii tiincly submission of reports by thc'Intcfnal Committee.
CUAPTERVn ,

Duties and powers of District Officer

20 I hc District Officer shall,- ■
(„) monitor tite timely submission of rcpoUs lurnisbed by the Local Cmnmntcc;
(h) take such measures as may be nccc,ssary for eng-agingorg-anisa.io,4 for crcahon of awareness on .sexual hara,ssmen, and the r.ghts of the

women.

CHARI'BRVUI

Miscclcaneops

nu) The internal Committee or the l.ocal Committee, as the case ^c-shad in
eacl, cai;ndar year prepare, in such fom and atreport and submit the same to Ihc cnployer and the District Officer.

(2) Ihc DLstrict onicersliall forward a brief report on the annual reports received under
siib-seelion (/) to the State Government.

22 rhe employer sltall include in its report the number of cases tiled, if any and their

harassmenl at workplace.

M. file appropriate Government may, subject to the availabiiiiy of f nancial and otherresources, develop relevant information, education, commimicaiioi, and training
4 and organise awareness programmes, to advance the understanding oflhe^IT^nheprovlsions of this Act providing for protection agains. sexual harassment

of woman at workplHct,
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CoinpJaints Committee!''".^''"" faming programmes for rhe members ofthe f,ocal
25. {/) Tiic appropriate Goveniment. on bcino safisfif/i m t ■

- .»M.» I.such period as may belpTcificd in the order" ' ">" wilhin
0.

bearmg on Ihc .subjecl matter of such inspection. s m his custody having a
26. (/) Where the employer fails to -

(«) conslimte an internal CommiUee under sub-section (/) of section 4"
take action under sections U. M and 22; and

provisions onhrrrdranrraTmrdorhtrcuS^^ "■"'-•r
ho Shan be punishable wi.b fine wbioh may extend to f.fty thousand rupees.

underthJ^r^ZSr^Sc^^

.ho timrre; jirc"r\hrotLrf """"court Shan tabe due co»nixa„oe of.be .sa^rbi,: a",: pt:fsr:r
cancenm!:SeSr.!::rr:::r::5^ - ̂ pp^-i. orrequired forcanyi„fon bis buslItraTtril;'

ndcs madriirr::™™au,bori.sed by the Internal Committee or Local Committee in^is bdjr""

0) Lvety offence under ibis Act .shall be non-cognizable

>^*:xr^isss!iss*' • - - «• *—
(2) in particular and wiihoui preiudice to the wenprnlif\/ rrules may provide for all or any of tb'e follow,bg ma.reT::!,mely'
.section P"'" "«= ^^lembers under sub-section (-/) of

(b) nomination of members under elau.sc (c) of .sub-section (7) of section T

sub-scTirir'-rrir?™" •^^^"irerscn. and Men,bets under
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l*t)\vcr to

remove

difficullics

(if) the person who may make complaint under siib-seclion (2) of section 9;

(e) the manner ofinquiry under sub-scction (/) of section 11;

(/) the powers for making an inquiry under clause (c) of sub-section (2) of
section 1 1;

(^) the relief to be recommended under clause (r;) ofsub-scclion (/) ofscction 12;

(/j) the manner of action to be taken under clause (/) of suh-scclion (i) of
section 13;

(/) the manner of action to be taken under sub-scctions (/) and (2) of section Id;

(!) the manner of action to be taken under section 17;

(A) the manner of appeal under sub-section (/) of section 18;

(/) the manner oforganising workshops, awareness programmes for sensitising
the employees and orientation programmes forthc members ofihe Internal Committee
under clause (c) ofscction 19; and

(/;;) the form and time for preparation of annual report, by Tnlemal Committee and
the Local Comrp.ittcc,under sub-section (/) ofseciion 2;!,. ^

(3) livery rule made by the (ienlral Government under this Act shall be laid as soon as
may be after it is made, before each House of Parliament, while it is in session, for a total
period of thirty days which'may be comprised in one session or in two or more successive
sessions, and if, before the expiry of the session immediately following the session or the
successive sessions aforesaid, both Houses agree in making any modification in the rule or
both Houses agree that the rule should not be made, the rule shall thereafter have effect only
in such modilied form or be of no effect, as the case may be; so, however, that any such
modilicalion or annulment shall be without prejudice to the validity of anything previously-
done under that rule.

(/) Any rule made under sub-section of section 8 by the State Government shall be
laid, as soon as may be after it is made, before each House of the State Legislature where it
consisls of two Houses, or where such Legislature consists of one House, before that
House.

30. (/) If any difficulty arises in giving effect to the provisions of this Act, llic Central
Government may, by order published in the Official Gazette, make such provision.s, not
inconsistent with the provisions of this Act, as may appear to it to be necessary for removing
the dirfieully:

Provided that no such order shall be made under this section after the expiry of a
period oflwo years from the commencement of this Act.

(2) f'ivery order made under this section shall be laid, as soon as may be after it is made,
before each House of l^arliame^l.

P.K..ViALHOrRA,

Secy, lu iheCJovt. a/India

(•:0RR10]-NDA

rHHPRlr.VLNTfONOFMONLY-L.ALiNDBRlNG (AMFNOMF-NI") ACT, 2012

(2or20n)

At page 18, in line 2./or"Arts". rrW-Art".

Ai page 21. in line i4./"or"'['roicction". /v«i/ -tProieciion)".
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CORRIGENDUM

THE UNLAWFUL ACTIVITIES (PREVENTION) AMENDMENT ACT. 2012

(3of2013)

At page 6, in line 22, for "clause", rtw/"clause".

CORRIGENDUM

THE BANKING LAWS (AMENDMENT) ACT, 2012

(4of20I3)

At page 8, in line 29,/or'sections 30",' read 'section 30,",'.

CORRIGENDUM

THE APPROPRIAXrON ACT, 2013

(9of2013)

At page 1, in the marginal heading to section 2, for "4715,54,00 000"
rear/"49715,54,00,000".

rr.., ,

GMGIPMRND—354GI(S4>—2WM-2013.




